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(d) whether lumpsum smounts are
given or grants are given for each
project; and

(e) the total amount of grants and
loans given to Andhra State Bharat
Sewak Samaj during 1905-66 and for
what purposes?

The Minister of Planning, Petrolenm
ang Chemicals and Socisl Welfare
(Bhri Asoka Mehta): (a) No. Except
for grants in respect of Public Co-
operation schemes which are given by
the Planning Commission, grants to
the Bharat Sewak Samaj are paid
directly to the Samaj by the resp-c-
tive Ministry/Department. The Plan-
ning Commission has, however, con-
stituted a Sub-Commitee of the Co-
ordination Committee of Public Co-
operation which reviews and coordi-
nates the grants given by the different
agencies of the Government of India
to the Samaj.

(b) and (c). A statement (Statement
No. 1) is laid on the Table of the
House showing the amounts of grants
given to the Samaj during 1965-66 by
the various agencies of the Govern-
ment of India ‘and the purposes for
which they were given. [Placed in
Library. See No. LT-585/87). No
loans were given during the year.

(d) Grants are
scheme separately.

given for each

(e) No grants have been given to
the Bharat Sevak Samaj, Andhra Pra-
desh, direct. The Central Socia) Wel-
fare Board has, however, paid some
grants to the Bharat Sevak Samaj
Andhra Pradesh. A statement (State-
ment No. 2) is laid on the Table of
the House showing grants-in-aid given
by the Central Social Welfare Board
direct to Bharat Sevak Samaj, Andhra
Pradesh, and the amounts transferred
to it by the Central Bharat Sevak
Samaj out of the grants-in-aid paid
to It by the Government of India and
the Central Soclal Welfare Board
during 1963-48. ([Placed in Library.
See No, LT-588/87). Np loans are
franted direct o State Units of the
Bharat Sevak Samal.

Agricultural Credit

1827. 8hri Madhu Limaye:
Shri 8. M. Joshi:
Shri Manibhai J. Patel:

Will the Minister of Finanee be
pleased to state:

(a) whether Government propose to
amend the State Bank of India Act
with 2 view to facilitate credit for
agriculture;

(b) whether Government propose
to give directions to the State Bank

in order to widen the basis of agricul.
tural credit; and

(c) the steps taken to do away with
the role of the money-lenders without
in any way impairing the credit faci-
lities for agriculture?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Demal); (a) and (b). No such pro-
posal is under the consideration of
Government at present.

(cr Legislation for the control of
money-lenders has been inforce in
various parts of the country, but to
reduce the dependence of agncul-
turists on money-lenders, it has deen
the consistent policy to strengthen pro-
gressively the institutional agencies
for credit, primarily the cooperative
credit structure, to enable them to
provide increasing proportion of agri-
cultural credit. In certain States,
where the cooperative organization
is compartively weak, it is proposed to
set up agricultural credit corporations
as an interim measure.

Peace Corps Voluntetr Programme

1828, Shri P. P. Esthose:
Shri Viswanatha Menon:
Shri K. M. Abrabam:
Shri Umanath:
Skrl P. Gopalan:

Will the Minister of Finance be
pleased to state:

* (a) whether the Peace Corps Volun-
teerpmpameisnpanouhev.s.
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Economic and Technical Aid Programs-
me; and

(b) whether the agreement signed
with the U.S. Government permitls
Government to control the Peace
Corps activities in India?

The Depuly Prime Minister anu
Ministey of Finance (Shri Morarp
Demi): (a) The US. Peace Corps
Volunteer Programme is not a part of
the U.S. Economic and Technical Aid
Programme.

{b) According to the Indo-American
Peace Corps Agreement, Peacc Corps
Volunteers come to India to work in
such techmical projects and  pru-
as may be mutually agreed upon be-
grammes and for such periods of time
as may be mutually agreed upon be
tween the two Governments. They
work in projects and programmes
under the direct supervision and
guidance of Indian Officials who also
send periodica) reports on the work
of individual Volunteers. They come
to India against visas issued of Gov-
ernment of India and are also required
to register themselves under the
Forcigners Registration. Act. The
activities of the Peace Corps Volun-
teers in India are thus subject to the
control of the Government of India
und the concerned State Governments.
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